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A1ica*t rendered 54LV1C 	O 

Seutil  Lasters sailway as a Casual Lab.t* 

Later be was ivePi temporary stat*S and, 

n].tjmately,he was br.u1at ever to the xu1ar 

establishment .f the Railways.On his 

retirementithe entire period of service 

rendered in the regular establishment 

50% of the peridd& be spent as a Casual 

Labourer with temporary stat*S were coraputed 

for the purpose of ranting him retiral 

benefits and he is being alløwCd all terrninI 

benefitS irclUdiflg monthly pensi0fl.Y fi1in 

the present  Original Application the Applicant 

has *MMtSft prayed that the entire period of 

serviee be rendered to the Railways.as  a 

Casual LabeUrer,0Ut to have been taken into 

cnsideratiOfl/C0mPtati0n for the purpe5 of 

granting him retiral benefits. 

By filmg a counter Respondents have 

pointed out that tncler the scheme f the 

Railway Board áated 14th ctober,l80,- i_t_ 

force w,e.f. i,l.l) 

tO reu1ariSr, the services of Casual Labourr9 

and acCo rdinqly, by icokinc to the sonic ritz 

U the Casual  Establishment,casuallaheu;. 

were !iven temporary status and,later,theY 

were taken to permanent estab1ishment. 

uniter the  scheme in questiontbere are less 

chance ,f giving them retiral benefits even 

if they are in permanent pensionaJle 

establlshment,there was an inb%lilt provision 

in the scheme to !tant 50 of  the 



spent with tem.rary status for pension and that, 

unter the said scheme the applicant is!ettinS the 

retjral enefits.The Applicant whohas filed a rejoilder, 

has placed on record the following decisions of different 

courts iricludjnq that of the Hon'le Apex Court of 

India and by placint theee decisions into service,the 

Advocate for the Applicant, has proceeded to say that te 

petied spent by him as a casual labourer ought nt 

ta'e i!nored  for theurpose Gf !rartjn, him the retiri 

benefits. 

I3heskar ?arjcLi Vrs.Union of Thdja 
reported in 94 (20u2)CTaT 1(NI\); 

Settlement Class IV Job Con tact cp1ees 
Union,Lalasore 7r.St3te of Crissa 	d Ors. 
(rendered 47  
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that in the above two Jecisfons of this Bench of the 

Tribtal, the aplicts,(were et-  allowed to cjetevrr 

the mm imurn pen sion for thai r susten a Ce, The h0n 

high Court of Orissa in the case of Settlement Class IV 

Job Contract Emloyee(supra) case had also directed for 

paymet of minimum pension taking into consideration 

their oast casual service. But here in this instit case, 

the ApoLjct has been allowed to receive the pension 

taking jnt consideroti 	services rendered by him, 



40. 

This Bench of the Trjbtal in earlier similar 

mctters did not also interferowhere the employees 

have been allowed to receive the minimum pension. 

In the said prernises,I find no merit in this 

Orgja1 Application; which is accordi'-'gly dismissed. 
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